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nary discussions in this regard were held 
durin the Indo-Soviet Working Group! 
Meeting on Power held in New Delhi in 
becember, 1982 and during the visit to 
lncUa of Dr. V. I, Litvinenko, Deputy 
Chairman of the State Committee for 
Eoreign Econ0mic Relation of the USSR 
aloin December, 1982. Since the di cu -
ions are still in a very preliminary stage, 

it will not be possible to anticipate the 
outcome of the di cussions or to tate 
when the final deci ion will be reached in 
the marter. 

Export of iron ore 

1041. SHRI CHTNTAMANI JENA: 
Will the Mini ter of COMMERCE be 
pleased to state: 

(a) the quantity of iron ore exported in 
each of the years 1980~81 and 19 1-82 

and likeJy to be exported during the year 
1982-83 country-wi e; and 

(b) what effort are being made to in-
crea e the eXpOrt of iron ore during the 
year 1983-84? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI-
MATT RAM DULARI SINHA): (a) The 
Quantity of iron ore exported during 
1980-81 , 1981 -82 anu projected export 
during 1982-83 country-wi e indicated 
ir the attached statement, 

(b) On account of severe reces ion in 
the world teel indu . try. the demand for 
iron ore is falling, Efforts are being made 
to diver ify market. for our iron ore ex-
port~ 

Statement 

Destination 

T 

J apan (MMTC) 

(Goans) 

South (M1ITC) 

Korea (Goans) . 

Taiwan (Goans) 

West Europe (Goans) 

M,M.Te, Only 

U. S.S, R. 

Romania 

Czechoslovakia 

H\,tngary . 

Gerlll::lDY (East) 

YugoslavHl 

Bulgaria 

Destination-wise E xports of Iron Ore 

OJwltif)' in -'lillian Tomus 

1 930-fl r 

2 

7'37 

6'75 

1'+8 

o· 72 

0 '°9 

2'02 

3'°4 

0 ' 35 

0 ' 11 

0'46 

0'56 

198r -82 I 98::::?-133 
(E,t im,1.tcd 

3 4 

7'55 G'95 

8'94 g'oo 

2'45 2' 20 

o'6r 0 '76 

0'03 0'0 1 

0'26 0'47 

4'09 2'7 1 

0'36 0' 16 

0'06 0'02 

0'68 

0'33 

o'og 0' 10 
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I 

Paki tan 

Saudi Arabia 

Abu Dhabi 

Dubai 

If q • • • 

Malaysia 

~orth Korea 

Gr ... nd Total 

Smuggling by Diplomats 

1042. SHRI B. V. DESAI: Will the 
Minister of FINANCE be plea ed to state: 

(a) whet her it is a fact that an Ameri-
an diplomat with his wife wa detained 

"and contraband valued at R. 23 lakh 
onfi "cated hy the cllstom at Delhi Air-

port on .., nJ ovember, 19 2; 

(b) whether it i. al')o a fact that a num-
ber of .... lIch diplomats have been fOllnd 
'involved in thi: ra ket; 

(c) wh ther in view of the large num-
ber of diplomat being found for smuggl-
ing what action Governmen t propose to 
1akc; 

(d) whether any legi lative measure wi11 
be introduced to deal with them; and 

(e) if so, by what time the same is likely 
to be done; jf not, tbe rca ons for the 
. ame? 

THE MINISTER OF STATE TN TIlE 
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) o.n 11 -1 1-1982, 
the Cu toms authorities at Delhi airport 
detained 4 suitcases belonging to a non· 
diplomatic member of the U .. S. Embassy 
'Staff and hi wife who had arrived by air 
from Hongkong. Examination of these 
suitca es on 3-11-1982 resu]ted in the re-
covery of Dexamethasone, Cyanocobo-
lium, and Prednisolone powder, watch 
parts, wrist watches, etc .. , totally valued 

• 

• 

2 3 4 

0'°5 o · I I o · 19 

0'04 o· II 

o· 15 0'06 0'40 

o· 10 0'06 

• 

0'04 0'°3 0'02 

o· 13 o 03 

23. 6 1 

at about Rs. 21.84 lakhs (cif). which were 
seized under the Custom Act, 1962. 

(b) Investiga tions made so far do not 
reveal the involvement of any other dip-
lomat Inondiplomatic members of Em-
b" c;y ~aff in the in tant ca e. 

( ) During 1982, the Cu tom authori-
tic detected the involvement of 6 diplo-
mats/non-diplomatic member of Embassy 
staff in muggling activitie .. In such case, 
Gov"rnrnent have taken appropriate ac-
tion with the cooperation of tbe Govern-
ment of the countries concerned and re-
main in confidential touch with these Gov-
ernment wi th a view to preventing any 
recurrence of such abuses. 

(ct) and (e) There is no proposal under 
Government's con ideartion at present to 
introduce any eparate legis] live mea ure 
to deal witb diplomats involved in smuggl-
ing. 

The import facilities enjoyed by pnVl-
leged persons flow out of tbe Vienna 
Convention on Diplomatic and Consular 

elations to which Government of India 
is a party. Rules have Peen made from time 
to tim to regulate the modalities of these 
import and, in some ca es, of their dis-
posal. These and, in some case, tf their 
disposal. The e rules are generally being 
observed.. Whenever infringements take 
place, nec sary corrective action is taken ' 
and the Government concerned informed 
about it. 




